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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No,505/2024

Amit Kumar Singh ... Applicant

Yersus

State of UP* & ors. ....Respondent

REPLY ON BEHALF OF DISTRICT MAGISTRATE, AYODHYA IN

COMPLIANCE WITH THE ORDER DATED 23.08,2024

I Chandva Vijay Singh /o Sh, Ram Kishan Manik aged about 38 years,
posted as District Magistrate, Avodhya, Uttar Pradesh, do hereby solemnly

afTirm and state an oath as under.

. That is in compliance with the order dated 23.08.2024, a compliance report

15 being filed before this Hon'ble National Green Tribunal as directed in the
order -

", fis Original Application under Section 14 and 15 of National Green Tribunal

Act, 2010 (hereinafter referred to as 'WGT Adet. 2010 has been registered in

cxercise of sup moto jurisdiction in view af lavw laid down by Supreme Court in

Municipal Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) {3 SCC 401 on a letter petition dated 22.10.2023, sent by Amit Kumar



Singh, son of late Vindiya Singh, resident of village Jigna Majre Police Station
Rudali, District Avodhva,

2. Complainant has said that there is a land bearing plot Gata No.593, area 1062
and Gata No.033, area 0.2020 hectare in the name of complainant's mother Kunti
Levi ar village Sarainasir, Tehsil Rudoli, District dyodiye, wherein agriculture
activities are carvied on by the complainant. On 17, 10,2023 found that on the
aforesaid agriculinre land some mining Maflas ie., Rakesh Kumar Jaiswal and
Savaf Jaiswal sons of Ferwe Lal Jaiswal resident of village Mirpurkanta, Tehsil
Sehawal, District Avedhya are .c:amrrummg a road in the mist of the land for
transportation af mineral illegally mined by them and thereby causing damage to
standing crop but no action has been taken by concemed authorities.

3. fn owr view a substantial question relating to environment due to
implementation of enactment mentioned in Schedule lof NGT Aect, 2010 has arisen
biet before taking any further action in the matter we find it appropriate to have the
facts verified by obtaining a Factual Report from concemed anthoritics.

4. We accordingly constitute a Joint Commiitce comprising District Magisirate,
Avodhva and Livar FJ'{I{J’ESIII' Pollution Controd Board,

8. District Magistrate, Ayodfva shall be .*I:r;e Nodal Agency for coordination and
compliciceofihis order. submit a Factiai 6. Above Committee shallvisit the site,

collect information and Report within one month.



7. List Far Further Consideration 03, 10,2024

2. That it is respectfully submitted that the relevant to state herein that, in
compliance with the order dated 23.08.2024, passed in Original Application
No, 805/2024, titled Amit Kumar Singh vs. State of Uttar Pradesh, before
the Hon'ble MNational Green Tribunal, Principal Bench, New Delhi, the land
in question, specifically land parcels identified as Gata No. 595 and Gata
No. 633, situated in Village Sarayanasir, Tehsil Rudauli, District Ayodhya,
was subject to a village survey inspection report.

3. That it is pertinent to mention here that the site in question, comprising land
plots Gata No. 595 and Gata No. 633, was inspected by the nominated
members of the Joint Investigation Committee, constituted pursuant to the
order dated 23.08.2024, passed in Original Application No. 805/2024, titled
Amit Kvmar Singh vs, State of Uttar Pradesh, by the Hon'ble National Green
Tribunal, Principal Bench, MNew Delhi. A survey inspection of Village
Sarayanasir, Tehsil Rudauli, District Ayodhyva, was conducted on
24.09.2024, A true .::up}f of the Survey inspection report dated 24.00,2024
with photographs is annexed here as ANNEXURE 1

4. That it is pertinent to mention here that it is important to note that during the

inspection, the following individuals were present: Regional Lekhpal Mr



Makkhed Bharti, Mr Durgesh Kumar Jaiswal as the representative of the
mining lease holder Mr Santosh Kumar Jaiswal, Mrs Kunti Devi as the
representative of the complainant Mr Amit Kumar Singh, as well as the
village head of Sarayanasir, Tehsil Rudauli, District Avodhya, and his
representative Mr Mohammad Danish, along with other local villagers.

- That it is respectfully submitted that during the inspectionfsurvey, Mrs,
Kunti Devi, the mother of the complainant, Shri Amit Kumar Singh, who
was present at the site, submitted a written statement wherein she informed
that her son, Amit Kumar Singh, is been residing in Panipat for the past two
to three months due to employment-related reasons. She further stated that
no complaint has been filed by her son before the Hon'ble NGT and that no
road has been forcibly constructed on her land parcels, Gata No. 595 and
Gata No. 633, located in Village Sarayanasir, Tehsil Rudauli, District
Ayodhya. A true copy of the written statement provided by Mrs. Kunti Devi
is annexed herewith as ANNEXURE 2

. That it is respectfully submitted that during the inspection/survey, the land
parcels in questiun,.Gata No. 595 and Gata No. 633, situated in Village
Sarayanasir, Tehsil Rudauli, District Ayodhya, were inspected by the
Regional Accountant, Mr. Nakachhed Bharti, who was present at the site.

Upon inapcct[::m,' it was observed that both land parcels were waterlogged,



and no mining activity was found in the surrounding area. During the
inspection, a report and a viewpoint map were prepared on-site by the
Regional Accountant. A true copy of Lekhpal's report and the viewpoint
map are annexed here as ANNEXURE 3 and ANNEXURE 4, respectively.

. That it is respectfully submitted that the mining lease holder, Mr Santosh
Kumar Jaiswal, residing at C/102/578, Mohaddipur Prabhatgali, Pargana
Haveli, Tehsil Sadar, District Gorakhpur, has been granted a mining lease
for Gata No. 2 in Village Sarayanasir and Barai, Tehsil Rudauli, District
Ayodhya, for the purpose of ordinary sand mining, with an approved
cxtraction capacity of 50,000 cubic meters per yvear and a leased area of 2.5
heetares. Environmental clearance for the project has been issued by the
State Level Environment Impact Assessment Authority, Gomti Nagar,
[ucknow, Uttar Pradesh. Additionally, the Uttar Pradesh State Pollution
Control Board (UPPCB) has granted consent to operate, as per reference
numberl1 88491/ UPPCB/Faizabad(UPPCB)YCTO/Both/AYODHY A/2023
dated 01.08.2023, with the validity of the consent extending until
31.12.2024,

. That it is respectfully submitted that during the inspection/survey, it was
communicated in writing by the village head of Village Sarayanasir, Tehsil

Rudauli, District Avodhya, along with several villagers present at the site,



10

that land parcels Gata No. 595 and ﬂata No. 633, situated in the
aforementioned village, have not been forcibly acquired by any individual,
and no path or road has been constructed, either in the past or present. A true
copy of the certificate issued by the village head, also signed by other
villagers, is annexed here as ANN EXURE 5

9. That it is evident from the aforementioned facts that the complainant, Mr.
Amit Kumar Singh, or his mother, Mrs. Kunti Devi, had legally purchased
the land parcels identified as Gata No. 595 and Gata Wo. 633.

10, Thereforet the fact of the complain has been verified and is been found to be
false and devoid of merits and the Hon'ble Tribunal may take this on record
and in case of any further directions the deponent is highly obliged to direct

with the courts orders.
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PRAYER

It is, therefore, most respectfully prayed that this Hon'ble Tribunal may graciously

be pleased to:

i That the said complaint is baseless of merits and should be dismissed
1. Pass any such other order as may deem fit,

THROUGH

Yo

PRIYA SWAMI

Advocate

Counsel for STATE OF U,P,

F- 13, Ground Floor, Jangpura Extension,
New Delhi- 110014

Dale:30.09.2024


30


Gl

il ) e
L INDILA S

o e W O e ! ey ,
At O A e e A e e R R

AR PRADESH

ﬂ%ﬂw %Q,M”#W

L

e
LA
e

AR AN

il rdrene lll;,-EElr_-E EEk Lk

88AE 735452




FATRAR 13

i"’ («,\'-E?I:J! | 3
S on N Wnﬂ(f\émﬂ”%’bw,

E*"'*"" “iﬂ-ﬂfﬁ“? FOA0-261215
T r e

TR T T SR

'mﬂ‘lﬂ’ M.02428 % 109 95

e ¢

1

LA o
e P
ot : i
a WS
+ " b fy
! I i
r - .\"'_r'
' W
ALY B ’



S BEFORE THE NAT, AL GREEN TRIBUNAL .
PRINCIPAL BENCH, NEW DELHI
Original Application No.805/2024

Amit Kumar Singh -LApplicant
Versus
State of UP -...lRespondent
AFFIDAVIT
Affidavit of Sh. Chandra Vijay Singh aped about 38 vears s/o Sh. Ram Kishan
Manik presently posted as District Magistrate, Ayvodhya, Uttar Pradesh having an

oflice at Collectorate, Avodlya, Uttar Pradesh.

3. That the contents of the accompanying report are true and correct, the

knowledge has been derived from official records and nothing material has

been concealed therefrom.
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VERIFICATION:- g

Verified at Ayodhya on this %ﬂda}r of %ﬁ-ﬁ”‘ 4 , 2024 that the contents
of the above Affidavit are true and correct to the best of my knowledge and based

on the official records of the Respondent. No part of it is false and nothing material

has been concealed therefrom.

11
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Lo has Ohrigioal Application under Sections 14 and 15 of Natiomal Green Tribunal Act,
2010 chereinatier referred to as ‘NG Act, 2000°) has been registered in exercise of sun-
it jurisdiction b view of law Laid down by Supreme Court in Municipal Corporation
aof Greater Mumbai Versus Ankita Sinha and Others. (2022) 13 SCC 0T on a0 letier
pention dated 22 10,2023, sent by Amit Rumar Singh, son ol lae Vindhya Simgl
restdent of village Jigna Majre, Police Station Rudoli, District Avodhya,

= Complainant has said that there is a land bearing plat Gata Ne 395, arca 1.062 and
Gata No633, area L2020 heetare in the name ol complainant’s mother Kunt Devi at
village Sarainasiv, Tehsil Rudoli, Distriet Avadhya, whercon agriculure activities are
carried on by the complainant, On [7.10.2023 found that on the afvresaid agriculuire
land some mining Mafias i.c.. Rakesh Kumar Jaiswal and Saraj Jaiswal sons of Feru Lad
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them and thereby causing damage 1o sianding crop but no action has been taken by
concerned authorines,
3. Inour view a substantial question relating to enviconment doe w implementition of

enactment mentioned v Schedule 1 of NGT Act, 2010 has arisen but before mking any
further action in the mater we find it appropriate to have the facts verified hy obuining o

Factual Report from concemed authorities.
1. We accordingly constitute a Joint Commitlee comprising  District Mapistrate,

Avodhya and Uttar Pradesh Pollution Control Board.
5. District Magistrate, Ayodhya shall be the Nodal Agency for coordination and

comphiance of this order.
6 Above Committee shall visit the site, collect information and submit o Factoal

Report within one mantl,
7. List for further consideration on 03, 10,2024
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